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PER S. S. GARG 
 

   

 None for the appellant. On the last date of hearing the 

department was directed to get the service effected on the appellant. 

The inspector of the department visited at the address of the 

appellant but did not find the appellant there. The inspector prepared 

Panchnama on the spot by associating two witnesses who deposed 

that no such company exist on the given address.   
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2. Hence, the present appeal is dismissed for non prosecution with 

the liberty to the appellant to seek restoration by moving appropriate 

application giving sufficient reasons for non-appearance. 

 

 
 (S. S. GARG) 

  MEMBER (JUDICIAL) 
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MEMBER (TECHNICAL)  
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